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COMMI'ITEE ON PRIVATE MEMBERS' BILLS AND 
, . RESOL~ONS 

(Sefta81 Lot SaMIa) 

THIRTY -FIFTH REPORT 

I theChainnan of the Committee on ,Private Members' Bills and Resolutions, 
ha~ been authorised by the Committee to present the Repon on their behalf, 
present this Thirty-fifth Report. 

2. The Committee met on 23 February, 1982 for-
I. Examination of the following Constitution (Amendment) Bills under 

rule 294(1 )(a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill. 1982 (Amendment of articles 

124 and 217) by Shri B. V. Desai. 
(2) The Constitution (Amendment) Bill, 1982 (Amendment of article 

368) by Prof. Madhu Dandavate. 

II. Oassification and allocation of time for discussion of Bills (vide 
Appendix) under clauses (b) and (c) of Rule 294(1) of the Rules 
of Procedure. 

III. Allocation of time under rule 294(1 )(e) of the Rules of Procedure to 
the Resolutions at item Nos. 2 and 3 set down in the List of Business 
for Friday, 26 February, 1982. 

Examination of Constitution (Amendment) Bills 

3. The Committee considered the Bills and arrived at the following findings 
'llS a result of their examination of the Bills:-

Findings of the Committee 

(1) The Constitution (Amendment) Bill, 1982 (Amendment of articles 
124 and 217) by Shri B. V. Desai. 

The Bill seeks to amend articles 124 and 217 of the Constitution with a view 
to provide for appointment of Judges to the Supreme Court and High Courts 
by the President after due consideration of the recommendations made by a 
Judicial Commission constituted for selection of persons for appointment as such 
Judges. 

After considering all aspects of the Bil', the Committee recommend that the 
Member may be permitted to move for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill, 1982 (Amendment Of article 
368) by Prof. Madhu Dandavate. 

The Bill seeks to amend article 368 of the Constitution by substituting 
clause (5) thereof with a view to define basic structure of the Constitution and 
to provide that the power of Parliament to amend the Constitution does not 
include any power to amend the basic structure of the Constitution. 

After considering all aspects of the Bill. the Committee recommend that the 
Member may be permitted to move for leave to introduce the Bill. 

[P.T.O. 
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4. The Committee then considered ~aSliftcation aDd allocation of time for-
discussion of eleven Bills specified ia AppQOas. 

S. After considering all ~ of the' Bills, the COmmittee reCoJiunCnd that-
(i) the Small Family (Promotl9a aa4 NqQ,~qq) ftiU. 1981 by Shri Balasabeb 
Vikbe PatU, (ii) the Declaration and Public Scrutiny' of Assets of MinIsters and 
MimbFrs of PatliaMeDt Bill 1911 by ,. ...... q pgdJ~ !fI9 (jii) the-
COMtitutioD (Amen_at) 'Bill, 1~81 (.4~ ~ Wt;U;l~) ~-~.~" 
Chandra Singh Rawat be placed in category 'A' ud ~ r,m.mpu~·J ~ .I:!c 
placed in category 'B'. The Committee recommend -allocatloO' of Ume fOr -e8i:lt· 
.f the Bills as shown in. c:oIUJIlR S _of the Appeadil. 

AUoc~ion of tinlf to Resoluli9m 

~. Th~ Committ~ r~~()l!lm!'l1d allocation of time to resolutions as follows:-
( 1) Resolution regarding r~llili~ of iplpQrt pplicy. 2 hours 
(l) Resolution reg!U'ding measures to protec~ Harijans, ~tc. 2 bours 

Recommendations 

7. The Committee recommend that-
(i) Shri B. V. Desai and Prof. Madhu Dandavate be permitted to move 

for leave to introduc~ their Constitution (Amendment) Bills; 
(ii) the classification and allocation of time to Bills by the Committee, as-

5hoarm in the Ap~cJix, be agreed to b)' tpe Ho~; a~ 
(iii) the allocation of time to resolutioDII, all shown in parasrapb 6 abo¥,e, 

be agreed to bv the House. 

NEW DELHI; 

23 February, 1982 
4 Phalguna, 1903 (Saka) 

G. LAKSHMANAN, 
Chai~­

Committee on Private J,lembers' 
Bills and Resolutions: 



81. ;NaI:ne of the BiU and the Membcr-iD-charge BiUNo. 
No. 

2 3 

The Embusies, Conlu1atel and United Nationl 144 011981 
Asenci~ EmpJOyeel (Conditions ofServic:e) 
BiU,I981 by Dr. Subramaniam Swamy 

2 The Small Family (Pt-omotion and Motivation) Mofl981 
BiU,I981 by Shri Balaaaheb Vikhe Patil 

3 The Reservation of Polts in I'I1blic Sector and 91 of 1981 
Private Sector Services (for Economically 
Weaker Section of Society) BiU, 1981 by Shri 
Baluaheb Vikhe Patil 

4 The Political Parties (Financial Assistance) BiU, 960flS81 
1981 by Shri Baluaheb Vikhe Patil 

, The Wages (Removal ofDilpllfity) Bill, 1981 by 93 ofl981 
Shri Balasabeb Vikhe Patil 

6 

7 

9 

10 

11 

The Scheduled Castes and Scheduled Tribes 1330fl981 
Youth Employment Bill, 1981 by Shri Ram 
Swarup Ram 

The Declaration and I'I1blic Scrutiny of Assets of 1490fl981 
Ministers and Members of Parliament Bill, 
1981 by Prof. Madhu Dandavate 

The Conltitution (Amendment) BiII, 1981 143 ofl981 
(Amendment of artide 37, de.) by Prof. Madhu 
Dandavate 

The Constitution (Amendment) Bill,1981 lfiOofl9l1 
(04 __ 111 of tlmeu 16) by Shri Harish 
Chandra Singh Rawat 

The Constitution (Ammdment) Bill, J981 IS20flS81 
(o4lIMIIdmml of arliclt 16) by Shrimati Vidya 
Chennupati 

Tbe Cantonmentll (Amendment) Bill, 1981 )f6ofl9l1 
(AIIMIIdmml of section 1 S, m.) by Shri Harish 
Chandra Singh Rawat 
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